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or agreed to, lor irrigation project* in 
the country and, secondly, the names 
of the projects in Andhra Pradesh 
receiving credit or assistance from ;h.' 
International Development Agency and 
the total amount  of assistance  or 
credit given or agreed tc be given tj 
thc|3̂projects

MR. SPEAKER:  This is about the
Godavari project.

SHRI ANNASAHEB GOTKHINDE* 
It comes from the original question.

SHRI KEDAR HATH SINGH:  For 
the World Bank we have suggested 
nine projects—one in Bihar7 on̂ m 
Gujarat, one in Karnataka,  one  m 
Kerala, three in Maharashtra and one 
in Orissa.

SHRI \NNASAHEB GOTKHINDE. 
Sir, he is evading my question

MR. SPEAKER: I just kept quiet. 
It is not a relevant question.

SHRI  KEDAR  NATH  SINGH- 
There are two more projects one in 
Gujarat and one m Andhra Pradesh.

SHRI P. NARASIMHA REDDY 
The Minister has been pleased to in­
form the House that the World Bank 
loan is adjusted towards the Contra) 
Pool and that it is not related to any 
particular project. May I know in this 
connection whether the actual release 
of the World Bank loan depends upon 
the pace at  utilisation as evidenced 
by the execution of the project and, 
if so. is it not in the interests of the 
country that the pace of the execution 
of the project should be stepped up 
so that the loans  sanctioned by the 
World Bank may be fully utilized to 
the benefit of the Central pool?

SHRI KEDAR NATH SSNGH; We 
are taking all the steps to get them 
completed quickly.  But the execu­
tion depends entirely on the State 
Governments., We are all trying to 
that the projects axv  completed 

in time.

MR. SPEAKER:  The question was 
very simple.  If the release of the 
loan depends upon the completion or 
the various stages of the project, will 
it not be better Co complete  them 
quickly?  It is a suggestion fr­
action.

SHRI  KEDAR  NATH  SINGH: 
Thank you.

MR. SPEAKER:  It L? not always
my job to invite attention to that

SHRI  P.  VENKATA SUBB AIATI: 
The hon. Minister in his earlier reply 
said that certain projects have bpen 
selected for World Bank  assistance. 
In this connection, may I know from 
him whether  the  identification  ot 
these projects for World Bank as:>.?- 
tance is made on the basis of acce­
lerating the completion of the projects 
which have got a long gestation pe­
riod or they have been selected at 
random?

SHRI KEDAR NATH  SINGH:  I
may inform tha House that the selec­
tion of projects  is based on their 
utility.  The opinion is taken of the 
State Government and the Central 
Water and Power Commission.  On 
this- basis, the projects are selected.

Non-payment of Sugarcane price by 
Sugar Mills in U. P. an* Bihar

*467. SHRI NARSINGH  NARAIN 
PANDEY: Will the Minister of AGRI­
CULTURE AND  IRRIGATION  be 
pleased to state*.

(a) whether Government are aware 
that in Uttar Pradesh and Bihar the 
sugar mill owners are not paying the 
current sugarcane price  inspite ot 
Government orders and thus crores 
of rupees are in arrears and if so, the 
reaction of the Government; and

(b) how much arrears of the last 
season are still outstanding?

THE MINISTER OF STATE IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI  SHAHNAWAZ
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KHAN): «t)  The cttgftr factories in 
UP. and Bihar are paying the currant 
sugarcane prices. A statement show­
ing the arrears of cane prices during 
the current season as On 15th Feb­
ruary 1075 is laid on the Table of the 
House.  The State Governments are 
taking all possible  steps,  including 
legal action  wherever necessary, to

get the arrears (Slewed

(h)  Th« ciwa price arrears rent­
able to 1978-74 season a$ tm 15th Feb­
ruary 1975 wwre:—•

Rs 143.14 lakhs In Uttar Pradesh 

Rs. 21.82 lakhs in Bihar.

Statement

(Fugures in Lakh Rs )

State

Total Price  Cane price Balance
doe for cane  paid upto cane price
purchased 15th, Feb. due
during 1974- 1975 15-2-75
75 upto 15th 
Feb.1975

Uttar Pradesh 

Bihar .

10585 68*  9040 61 1545 07

2390 77* 1467 34  9*3 43

*  Includes price payable for cane purchased during the first for night of February iq7< tr> 
tbe extent of Rs. 1984 lakhs m Uttar Pradesh and Rs. 527 litkhs in Bihar, for which time unto
14 days from the date of delivery is normally allowed urder the rules
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ME. SPEAKUl; A tf«tiber can osk 
lor inlormation and sot five informa­
tion.

SHRI NARSXNGH  NARAIN PAN. 
DEY; I am giving the infonnation on 
the basis of the representation which 
was made by the Sugar Mills Asso­
ciation. 1 am asking whether  it is 
true or not.

SHRI SHAHNAWAZ KHAN: It is 
true. The position is thi*. This House 
would be glad to know that, at pre­
sent, the sugar mills in the country 
have produced over six lakh tonnes 
in excess of what they had produced 
last year during the  corresponding 
period and we are going to produce 
more. We hope, this year, we will be 
in a position to offer about one mil­
lion tonnes for export, if there is no 
difficulty in securing shipping space.

MR. SPEAKER: This  information 
which he has given to you, you should 
have given to him.

SHRI INDRAJIT  GUPTA: Is the 
Government considering to accept the 
second  demand made by the Sugar 
Mill—Owners’  Association in  their 
Memorandum, namely, that the pro­
portion of free sale sugar should be 
increased from 35 per cent to a higher 
figure?

SHRI SHAHNAWAZ KHAN: .Gov­
ernment have no intention at accept* 
lng this.
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SHRI R. R. SHARMA: I ,wanted to 
know  what legal  action they have 
taken. Have they arrested the owner 
of any defaulting mills?
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W wr ffwrt ^ t *

•ft ifto  fiiirtt:  ̂ ?w
*> >  >  -  "   ' ,,fL-  J jt  .JL  ,

jft? «pwmrr ̂rfr *pt *r̂ ̂ 1

PROF. MADHU  DANDAVATE:  I
hope the hon.  Minister hot  gone 
through the  Bhargaya  Commission 
report. If so, is it not a fact that one 
group of the Bhargava Commission has 
recommended nationalisation, of  the 
sugar industry on the specific plea of 
bad factory-farmer relationships and 
the inordinate delay in .cane price pay­
ment?  In view of this, when  they 
have insisted on nationalisation  of 
the sugar industry} firstly are you 
going  to  take  prompt  steps 
to  bring  about  nationalisation? 
If  you  are  not  going  to do 
that, is it not a fact that keeping the 
issue pending acts as a further ineen. 
tiv* to the factories in not paying the 
proper price to the sugar cane growers? 
Therefore, once for all, will you please 
take a final decision?

SHRI SHAHNAWAZ  KHAN: The 
question of nationalisation it a very 
much larger subject and lha Govern­
ment have to give u a very careful 
consideration.....

SHRI INDRAJIT GUpTA: How many 
years will they give it careful consi­
deration?

SHRI SHAHNAWAZ KHAN: Con*i- 
derkig the fact that this time we feel 
that the export otr sugar fand earning 
of as mudb foreign exr&anat as *■ 
can is very very important, we do not 
wish to do aqjrtfetag...

PROT. MADHU DANOAVAm': He
is misguiding.  Exports have nothing 
to do With nationaliSatfcjn.

SHRI AMIOT NAHATA:̂  ̂«««r 
nationalisation exports ,
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SHRI SHAHNAWAZ  KHAN-  We 
are fully alive to th* need for ensur­
ing proper payment to the  farmers. 
The Government has taken  various 
steps in this regard. W» have issued 
instructions to the commercial banks 
to ensure that on the advances that 
they give to the sugar mills the first 
cfaarge should be payment lor  the 
sugar cane. That is why m UP this 
year the payments are current  erd 
that there are no  arrears tor  the 
present year.

PROF. MADHU DANDAVATE: We 
seek your protection.  This question 
was posed on a number  of ocoas- 
sions and the Go eminent does  not 
give a straightforward answer at all* 
You should protect all of us • from 
both sides of the House.  This cues, 
tion was repeatedly asked and every 
time they say that they will take a 
proper decision at the proper  time 
and that the natter wiU take time.

MR, SPEAKER;  I can protect you 
only if you give  me the  decision 
making power.
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Slow progress of xrrigatien le 593291 
mshini

*«8- SHRI SHANKERRAO SAV­
ANT: Will the Minister of AGRICUL­
TURE AND' IRRIGATION be pleased 
to state:

(ft) how much land in Maharashtra 
was irritated oy  surface irrigation 
during! lJfJJW, 1873.74 and 1874-75;

(b) what are the reasons for the 
slow progress of  irrigation in that 
State; and

(c) what attempts are made or are 
in contemplation to  increase  the 
flow irrigation in that State?
THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULrURE AND 
IRRIGATION (SHRI KEDAR  NATH 
SINGH);  (a) to (c). A statement is 
laid on the Table of the House.

Statement

(a)  The area irrigated in  Maha­
rashtra by surface irrigation exclud­
ing areas by tanks serving less than 
250 acres during 1972-73 and 1973-74 
In the State Sector was as under —

1972-73 4.31 lakh ha

1973-74  ..  5*23 lakh ha.

Figures of area  irrigated  during
1974-75 are not yet available.

(a)  The area irrigated in Maha- 
lrngation potential has  been  satis­
factory because the .state is invest­
ing large sums in irrigation  sector. 
The  State Government contemplates 
to double the outlay on irrigation in 
the 5th Five Year Plan.  The irriga­
tion potential that is planned <0 be 
created m the State by major  ard 
medium schemes during the 5th Plan 
is 5 15 lakh hectares compared to 2.78 
lakh hectares developed in the Fourth 
Five Year Plan.

The Maharashtra Government have 
also set up Command  Area  Deve­
lopment Authorities for several major 
irrigation projects  for  accelerating 
utilisation of the irrigation potential 
created.

SHRI  SHANKERRAO  SAVANT. 
Before I put any  supplementary I 
should like to have some clarification 
because there is some  confusion in 
the figures. The statement says that 
the potential to be created in the 5th 
Plan is 515 lakh hectares while in 
the statement it is given that te
1973-74 alone 5.23 lakh hectares have 
already been irrigated.  The  state­
ment further sajs that 2.73 lakh hec- 
taies have  been  irrigated in  the




